
FORM A 
PUBLIC ANNOUNCEMENT 

rUnder Regulation 6 of the tnsolvency and Bankroptey Board oft Indla 
(insolvency Resolution Process for Corporate Persons) Regulations, 2016] 

FOR THE ATERL0N OASCGREOINORSOF NOGENE SYSTEMS INDIA MMITE 
ARTIOULARS DETALS No 

Name o Comate Debto OGENE SYSTEMS INDIA LIMITED 

Dote of tnMmoahon ( Conorate ebtor 2309 2004 

4uthoih nder Whioh cono ate Debtor k 

hoporate Registereo 
Register Of Companies (ROC)- Hyderabad 

Comorate ldent No./ imited Liabilit 
ldentfcaton No.of corporate debtor 
Address of the Registered Ofhiceand Phncipal 
Office ( any) of Corporate Debtor 

U72200T62004PLCO44250 

HNO83-191-14, HOUSING BOARD NO SIA VENGAL RAO 
NAGAR HYDERABAD TG 500038 IN 

sOvency commenoenet date EsDeC o Comovate Dettor 26/09/2022 (Order copy made avalable on 07/10/202) 
Estmale date of cbsure o' nsowenoy resouton prooess 24/03/2023 

6. 

8. Name and registration number of the Mummaneni Vazra Laxmi 
insolvency professional acting as interim| 1BBIPA-001/IP-PO919/2017-2018/11526 

resoiution professional 
9 Address and e-mail of the interim resolution Flat No.6-2, ENCEE Residency, Nagajuna Nagar Colony, 

professional, as registered with the Board Yelareddyguda, Hyderabad 500073 

Email it: emailak@gmail.com 
Flat No.107, VVVintage Residency Somaiguda, 10. Address and e-mail to be used for 

COTespondence with the interim 
resolution Professional 

Hyderabad-500082 
Email id: emaitolak@gmail.com 

20/10/2022 11. Last date for submission of claims 

12 Casses of creditors, if any, under clause (b)| Wilidentfy on verification of books of accounts 

of sub-secion (6A) of section 21, ascertained| 
by the int�nim resolution proíessional 

13. Names df isovency Professionals derntfied to Not available at present 
ad as Authorised Representatve of creditors in 
a dass (Thee names for eadh cass) 

Weblink:htps://www.ibbi.gov.in/home/dowrloads 
Physical Address: Not applicable 

14.la) Relevant Foms and 
)Delais of authorzed representatives are available: 

Notice is hereby given that the National Company Law Tribunal has ordered the commencement 
of a corporate insolvency resolution process of Corporat� Debtor OGENE SYSTEMS INDIA 
LIMITED on 26/09/2022 (Order copy made available on 07/10/2022) 
The creditors of M/s.OGENE SÝsTEMS INDIA LIMITED, are hereby called upon to submit their 
dlaims with proof on or before 20/10/2022 to the interim resolution professional at the address 

mentioned against entry No. 10. 
The financial creditors shall submit their claims with proof by electronic means only. All other 

creditors may submit the claims ith proofin person, by post or by electronic means. 

A financial creditor belonging to a class,as listed against the entry No. 12, shall indicate its choice 
of authorized representative from among the three insolvency professionals listed against entry 
No.13to act as authorized representative of the class |specify cless] in Form CA NotApplicable. 
Submission offalse or misleading proofs of claim shallattract penalties. 

Sd-
Mummaneni Vazra Laxmi 

Interim Resolution Professional, Ph:9848448727 
Date :08-10-2022 

Place:Hyderabad 
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